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6.Declaration of financial or other intere

person, on his appointment as the Chairper
Judicial Member or the Expert Member, as the C:
shall give a declaration in Form appended to the
‘the satisfaction of the Central Government, th
not have any such financial or other interests as
affect prejudicially his functions as such C]
or the Judicial Member or the Expert-Member,
may be.

1<

.CHAPTERTII

SALARIES, ALLOWANCES AND COND
 OFSERVICE OF CHAIRPERSON, JUD!
MEMBERS AND EXPERT MEMBE!

7. Salary and allowances.—(1) (a) The C
shall be entitled to a monthlysalary:and tesach
as are admissible to a sitting judge of the Suprs

(b) the Judicial Member shall be en
monthly salary and to such allowa
admissible to a sitting Judge ofak
and

(c) the Expert Member shall be en
monthly salary and to such allowa
admissible to a Secretary to the G
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Judge of the Supreme Court under the rele
governing travelling allowances.

(2). The Judicial Member while on tour as ¢
(mcludmg the journey undertaken to join the T
-~ on the expiry of his term with the Tribunal to pro
home town) shall be entitled to the travelling al
daily allowance, transportation of personal e
other similar matters at the same scales and the
as admissible to a Judge of the High Court
relevant rules governing travelling allowances.

(3) The Expert Member while on tour as ¢
(including the journey undertaken to join the T
on the expiry of his term with the Tribunal to pro.
home town) shall be entitled to the travelling al
daily allowance, transportation of personal ¢
other similar matters at the same scales and the :
as admissible for an officer of Group ‘A’ sen
Central Government under the relevant rules
travelling allowances. |

- 11.Leave Travel Concession.—The Cha
Judicial Member and an Expert Member shall be
leave travel concession at the same rate, and a
scales and on the same conditions as are admi
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| (4) The Committee shall submit its find
President as early as possible within a period t
specified by the President in this behal.

21, Judge to conduct inquiry.—(1) If o1
of the findings of the Committee, the Preside
opinion that there are reasonable grounds for
inquiry into the truth of any imputation of misb
incapacity of the chairperson’ or a:Judieial o
Member, he shall make areference to the Chie
India requesting him to nominate a Judge of tk
Court to conduct the inquiry. '

(2) The President shall, by:order, appoin
of the Supreme:Court nominated by theChie
- India for the purpose.of conducting the inguir

(3) Notice.of appointment of'a Judgeund
(2) shall be given to the Meniber concerned.

" (4) The President:shall forward to the

of — |
(i) the articles :of charges aganst il
concerned -or the statement of 1n
(i) the statement of witnesses, if am
(i) matenial documents relevant o &

(5) The Judge appointed wiider sub-rul
complete the incuiry within such time or furt



